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CORAM: 

IN THE CENTRAL -ADMINISTRATIVE TRIBUNAL 
. JAIPUR BENCH · 

la\pur I th\s the oath Set;itember, 2008 

CONTEMPT PETITION NO. 12/2008 
-m. 

ORIGINATION APPLICATION NO. 516/2005 

HON'BLE MR. M.'L. CHAUHAN, JUDICIAL MEMBER 
HON'BLE MR. B.L~ KHATRI, ADMINISTRAtivE MEMBER 

Trilok Chand ·Meena s-on of Late Shri Jat Ram M_eena' aged about 24 
years, resident of P\ot No. l:·B~110, ShN Sha\<.U C.o\ony, Nahar\ Ka 

-f~ NakaJ Jaipur. · 

..... APPUCANT 

(By Advocate: None) 

1. 

( 

2. 

3. 

VERSUS 

Smt. Aestar Kaur, Secretary, Ministry of Infonnation & 
Broadc.ast\ng, Government of lnd\a, Da\<. Bhawan, . Sar.sad 
Marg, New Delhi. 
Smt~ Jay Gopa\, Pnnt\pa\ lnfonT.at\on offic.er, letter . 

_Information OfficeJ Room No. 3101 IIIrd Floor Central SadanJ 
Dlv. A, Sector 10, Vidhyadhar Nagar, Jalpur. · 
Dr. Vjjay Agrawal, Administrative Officer, Letter Information 
Office; Centra\ Zone, 11, \la\sha\\ Nagar, Kotara, SU\tanbaQ, 

, . ·Bhopal. · 

........ RESPONDENTS 

By Advocates : -(Mr. T.P. Sharma) 

ORDER (ORALl 

The _app_licant has filed this Contempt Petition for the alleged 

violation of the order dated 23.05.2007 wherebv this Tribunal has . . . -

directed the- respondents to consider. the candidature of the m~ther-of 
- ' . . 

the applicant for appointment on compassionate qrounds as· per the 
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. e~tant rules for any future ·va«;ancy arises rather ~n Jalpur or outSide · 

Jaipur. 

2. . Notice of t~ls D application was given to 'the re~pondents. The 
. . ~t.v'H ~4, io:Y . ' 

respondents hav~{eply. In the reply, the respondents have stated that 

the candidature of mother of the applicant has since been considere~ 

. alon_g with o~her candidates for appointment on ··compassionate 

_grounds by the·Scree.nir:'lq Committee but the name of mother of the 

applicants Smt. Rukmini Devis has not found place in the list of .most 

deserving cases recommended by the Screening Committee. 

. 3. In view of this· specific stand taken. by the respondents in the 

reply· ,affidavit, the present Contempt Petition. doeS not survivess which 

is· a_ccordingly disposed of. Notices issued to the respondents. are · 

hereby discharged. 
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